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Government of India
Yinistry of Finance
Department of Revenue

Tew Delhi, the 25th llarch, 1989
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8.0 | In exercise of the powers conferred by

clause (1ib) of the proviso to section 193 of the Income-tax

Act, 1961 (43 of 1961), the Central Government hereby specifies
the " 11.5 PiR CENT DOMDS, 2008 (Fifty-first ‘Series)", issued
by the Industrial Finance Corporation of India, Wew Delnhi, for

the purposes of the sald clause: ‘
Provided that the benefit under the said

7

proviso shall be admissible in the case of tramsfer of such

" ~bonds, by endorsement or delivery, only if the transferee inforns
the TIndustrial Finance Corporation of India or tho Reserve Bank
of India Qfanagers incharge for the issue and manarement of
IFCI bonds) by registered post within a pericd of sixty days
of such transfer.
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Copy forwarded -o:

1. The Hanager (Accounts), Industrial Finance Corporation of
India, Bank of Baroda Building, 16, Sansad Marg, Post Box
No.éé:a, Yew I'elhi-=110 001 vw.r.t. his letter UWo.lcctts,
47/88-41618 dated 12.1.1989.

2. The Minigtry of law (legislative Department), Shastri Bhavan
Hew Delhi, w.r.t their 0.0 .No.575/89-SF0 dated 3.3.1989.
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